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'IN 'THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 
t4 - 

O.A./T'-A1R'A.No ....... 	 1 99') 

......................................Applicant ( s) 

Versus 

............ Respondent ( s) 
Office note asto 

Sr. No 	Date 	 0 r d e r s 	 action (if any 
taken on order 

I) 

* 	 1O1Cvv' LQ 

1 F 
0.12,1 93 	 W have heard Mr.S.K. 

hanty learned counsel appearing 

for the petitiaier and Ir.P.N. 

ohapatra learned Additional 

standing counsel (Central) .The re is 

a long history behind this case. 

petiti:ner Shri Keshab Chandra 

Sethy ha4 been transferred to 

Dhenkanal.He moved this Bench to 	IJL4Ak 

('I 	'- 

a4ttaM6E 4s. 

fere with the order of transfer and 

the order of transfer of the 

petit i one r w as upheld • petitioner 	 /i' 
- 

joined at Dhenkaflal.Withifl a very 

d short tirne,the petitioner rnanag to 

- 

quash the order of transfer.ThiS 

form subject [ratter of O.A.NO.161 

of l9..The Bench refused to inter- 



  

Serial 
Ni,. of 	Date of 
Order 	Order 

Order with Signature 
Office note as to 
action (if PY 
taken on or 

get an order of transfer from 

Dhenkanal to KeOnjhar which was 

passed by the Telecora District 

Engiflee(ejhar.For clearance of 

s aoe money due to the pe titione r On 

account of his T.A. etc,,the 

petitiaier had koved this Bench and 

in those circurnstances,the matter 

came to the kncwledge of the learned 

single Judge that the petitioner has 

successfully managed to go back 

coKecnjhar.This was not appreciated 

by the learned Single Judge and it was 

ordered that the ptitioner should go 

baJc to Dhenkanal and he has been 

transferred.This application has been 

filed with a prayer to quash the order!' 

of transfer containã. in Annexure-2 Or 

in the alternative to order that the 

impugned order be kept in abeyance for 

a period of six mcths Or till the 

academic session is over,We do not 

like to interfere with the order of 

transfer as it is in pursuant to the 

irections given by the learned Single 

Judge,refusing to interfere with the 

order of transfer passed by the T.D.E 

transferring the petitixE r previously 

frcx Keonjhar tODhenkanal and the9af r 
-- 
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(C) 

Serial 	 Office rote as to 
No. of 	Date f 	 Ord with Siature 	 action (if any) 
Order 	•r 	

er 
der 	 taken on order 

not appreciating the manner in 

which the petitice r managed to 

otain a transfer order from Dehank 1 

to Konjhar.Therefore,we find no 

nerit in this petition which stands 

disrnissed.No Costs. 

We are told that the peti1fiaer 

has not been relieved as yet from 

Kecijhar.We wild lookupon,the 

Ccnduct of the Telecom District 

Engineer,Dheflkal with an eye of 

suspicicn that perhaps he is t4%e&,4'i'  

abetor with the petitioner in 

not givingefeCt to the order s 

passed by this Bench.If the IDE, H 

Dhenkanal continues to behave in 

such a rnanrier,serioUs view should 

be taken against him4n order to 

keep up the dignity of this Bench H 
and the orders passed by this B&ici: 

It is directed that the IDE 

Dhenkanal should take effective 

and speedy steps to get the 

petiticne r rc• lieved from Keonjhar 

within three dais from the date 

of service of a copy of the order 

on the WE Dhenkanal and within a 

week therefr.tbe petiti-cer sh.i ,d 

joi* at Dhenkanal failing which 
- 	 --- 	. 	 - 	,.- 
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proceeding for contempt will be 

initiated notcnly against the petiticnr 

but against the E Dhenkanal. 

Registry is directed to send 

a copy of this order forthwith to the 

TDE Dhenkhnal to be served z him 

at the cost of the Registry through 

a Special Lssenger.This orderis 

dictated in the presence of Mr.S.K. 

AOhanty learned Co nsel appearing for 

the petitioner and Mr.P.N.Mohapatra 

learned Additional Standing Counsel 

(Central).Copies of this order be 

made availab. to the counsel 

for both sides by tomorr.r.Mohanty 

learned counsel for the petitioner is 

requested to give necessary instructi 

to his client to carry out this order. 
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